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Heard ld.Counsel for the applicant and
Mr.SeB.Jena, Ld,Additicnal Standing Counsel

Simply because the applicant served
different post offices on casual/part time/ ‘
subst:-tute basis for some time; he has ‘

Cecfyom |

filed this O.A, under, 19 of ths Administra-
tive Trihunal Act 1985 se-eiing a direction
from this Tribunal (to the Postal Department)

to give him an engagement in their extra |

departmental organis atiﬁf/
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- engeeed part time or full time labourers

To«s:f"ay) in course of hearing, th’_ g@.

. »
Counsel for the applicant placed before

us a copy of Govermment of India, Dcpf'aréé--
ment of Posts letter No 465=24/38=8PB/X; ‘
dt. 17.5:89 to show that casually engaged
fall time/ part time labourers and sube
stitutes are available to be recruited

as Group D staff in the Postal Department
and therefore the applicantg should get

e recruited in Group" e

4
staff or even as a staff in GDS/ED Orgaqf.sa-

an @pportunity to

tdon,

Thers are no rules/executive imstructions
to provide room for part time or full time
casual labkourers or subs:titues to be dirzcte
ly engaged in GBS establishment in relaxae
tion of the rul-»s. Howeveyp, it appears ‘

some benefits are available to casually H‘

and substituéss to hbe engaged as Group ‘D’
staff under the circular letter dt.17.5.8%
In the aforesaid premises this case

is disposed of leaving the applicant to

workout his remedy, if any, under the

. departmem;al circular letter dtel7¢5¢89%¢
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